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REFERENCE     To     QUESTION     
OFBREACH    OF    PRIVILEGE    OF 

THEHOUSE 

12-00 NOON. 

SHRI NIREN GHOSH (West Bengal): 
Sir, I have a Privilege Motion lo move... 

 
MR. CHAIRMAN: How can you raise it 

? The Question Hour is over. There is no 
subject under discussion. 

 
SHRI NIREN GHOSH: Under Rules 

187, 188 and 189, I seek your consent to 
raise a question involving breach of 
privilege of the House. I wished to raise on 
the 3rd December. The facts of the case are 
as follows ... 

MR. CHAIRMAN: I have considered it 
and I have disallowed it. 

SHRI RAJNARAIN:   Why? 

MR. CHAIRMAN: That is not for you. 

 

You are not an unlimited personality.   
Let the House know why... 

(Interruptions) 

SHRI NIREN GHOSH: It is in your 
discretion to disallow. I do not contest it. 
But you must hear our arguments . .. 

MR. CHAIRMAN: You are a very senior 
Member. You cannot raise it when I have 
disallowed it after considering it. 

SHRI NIREN GHOSH: The whole question 
is this. Please listen to our arguments.   Then 
you can disallow. 

SHRI JAGDISH PRASAD MATHUR 
(Rajasthan): What have you disallowed, Sir ? 

SHRI RAJNARAIN: This is not Chamber.     
This  is House ... 

(Interruptions) 

SHRI NIREN GHOSH: I admit that It is in 
your discretion to allow or disallow. But we 
must be allowed to put forth our argument and 
submission as to why we want to raise it. 
After listening to our submission, you can 
disallow it. That has been the practice and that 
has been the convention. I will try to convince 
you and if you are not convinced, you may 
disallow it.   It is in your power. 

SHRI RAJNARAIN: On a point of order . .. 
(Interruptions) 

MR. CHAIRMAN: You are not the only 
person to speak. Why are you disturbing ? 

SHRI RAJNARAIN: 1 am not disturbing. I 
am making my argument. 

MR. CHAIRMAN: When I am on my legs, 
why do you disturb ? 

SHRI RAJNARAIN: You are also standing. 
You should sit down. 

MR. CHAIRMAN: Why are you asking 
him to sit down ? 

SHRI RAJNARAIN ; Because you are 
standing. 

MR. CHAIRMAN :* One thing I want to 
say. I have disallowed it prima facie. 
Tomorrow I am going to allow a discussion 
on this. Why argue about it now ? 

SHRI NIREN GHOSH: Then you can 
allow or disallow. 
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SHRI JAGDISH PRASAD MATHUR: 
Disallowed what ? 

SHRI RABI RAY (Orissa): This is a 
question of privilege. We have given notices 
against Shri Dikshit and Shri 
Chattopadhyaya. 

MR. CHAIRMAN: Tomorrow I will allow 
you a discussion on the Home Minister's 
statement, made on that day. 
He is an individual and he is not the Home 

Minister. 
 

SHRI NIREN GHOSH: There is a clear 
case of privilege ... (Interruptions). 

SHRI OM MEHTA:   No privilege. 

SHRI RABI RAY: Sir, on a point of order. 

SHRI NIREN GHOSH: There is a clear 
case of breach of privilege because these 
additional licences were issued. He cannot 
reopen it and it was not within his rights or 
jurisdiction to reopen the case when the 
Government had taken a policy decision in 
1959 that no more additional licences would 
be issued. He has violated it... (Interruptions) 
... He has violated it and says that everything 
is in order. It is not within his competence to 
say that no bribery was involved. So, clearly 
he has committed a breach of 'privilege and 
The knew the entire thing, he knew how Mr. 
L. N. Mishra and other officers were involved. 
Knowing that he did it. 

MR.    CHAIRMAN:    Yes,   Mr.   Rabi 
Ray. 

 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): Sir, it has 
been made amply clear that there is going to 
be a discussion, that we are going to have a 
discussion on this ... (Interruptions) ■ ■ ■ 
There is no change in that. 

SHRI RAJNARAIN: I do not want a 
discussion. I want the C.B.I. Report. I want 
the C.B.I. Report to be placed on the Table. 
(Interruptions). 

"I will first come to the House and I will 
abide by the decision of the House". 
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SHRI T. N. SINGH (Uttar Pradesh): I 
would like to make a submission, Sir. For 
some reason or the other, many Members 
have felt that there has been a breach of 
privilege. Now, Mr. Om Mehta says that he is 
agreeable to a discussion on the subject. I 
feel, Sir, that this was done with a view to 
circumvent discussion on the privilege 
motion. This is a bad impression. For the 
dignity of the House, for a proper position 
that this House should enjoy in people's 
minds, it   is essential that no 

effort sfrould be made to circumvent that 
motion. I, Sir, who has always been very 
quiet—I did not wish to intervene—I feel, in 
all sincerity I feel, that this is an attempt to 
circumvent a particular discussion. I think 
that is not correct. You should protect the 
dignity of the House in this matter. Therefore, 
I again urge upon you to re-consider our case 
and allow a discussion on the privilege 
motion. 

MR. CHAIRMAN: Now, let us proceed. I 
have looked into the papers. I think that there 
is no privilege involved and, therefore, I have 
said that there is no privilege. Let us go 
further. Let us 
see tomorrow what we can discuss. 

 
Now,   papers   to   be   laid   on    the 

Table ... 
(Interruptions) 

SHRI NIREN GHOSH: The Rules provide 
that you should read out what I wanted to 
raise. Under Rule 188. it is there. Chairman 
can read out and state the reasons why he 
rejects it. You have not enlightened us of the 
grounds. Read out my motion. Then give the 
reasons why you are disallowing it. Then we 
can be satisfied. It has not yet been done. 

MR. CHAIRMAN: I will see. I will look 
into it. 

SHRI NIREN GHOSH:  All right. 

MR. CHAIRMAN : Now, papers to be laid 
on  the  Table ... 

(Interruptions) 

 

MR. CHAIRMAN:  There is no point of 
order ... 

(Interruptions) 



145 Papers laid [    3 DEC.  1974    ] on the Table 146 
 

 

MR. CHAIRMAN:   There is no point of 
order. 

I 
(Interruptions) 

MR. CHAIRMAN: Papers to be laid on the 
Table. 

 
MR. CHAIRMAN: There is no point of 

order. Others are also asking questions, and 
others are also raising points of order. I can 
respect everybody. But is this the way of doing 
it ? If this is the way, I won't allow it. If you 
are going to raise a point of order in the proper 
way, then I would allow it. If you want to 
respect others- and also respect the House, 
then you can raise it. 

Yes, what is it ? 

 
MR.    CHAIRMAN:     It    is    over... 

(Interruptio?is) 

SEVERAL HON. MEMBERS:  Is it a point 
of order ? 

SHRI N. P. CHAUDHARI (Madhya 
Pradesh):  It is a point of disorder. 

MR. CHAIRMAN: I have already told Mr. 
Niren Ghosh. That reply is ;:lso applicable to 
you. 

 
MR. CHAIRMAN: At least you try to 

adjust. My point is, I have told already, that I 
will look into it. I have already told this. Why 
are you unnecessarily raising it again ? 

MR. CHAIRMAN: Now, papers to be laid 

on the Table ... 

(Interruptio?is) 

PAPERS LAID ON THE TABLE 

Annual Report and Accounts (1971-72) of 
The Cotton Corporation of India Ltd. 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): Sir, I 
beg to lay on the Table, under sub-section (1) 
of section 619-A of the Companies Act, 1956, 
a copy (in English and Hindi) of the Second 
Annual Report and Accounts of the Cotton 
Corporation of India Limited for the year 
1971-72,    together   with   the   Auditors' 

 


